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REFERENCE TO THE REPORYED
CRITICISM OF MEMBERS OF
RAJYA SABHA BY THE ‘KESRY OF
PUNE FOR THEIR SPEECHES IN
THE HOUSE ON THE RECENT
PUNE INCIDENTS OF COMMUNAL
) RIOTS _

SHRI ARVIND GANESH KUL-
KARNI (Maharashtray: Sir, 1 ha.¢
te rise on g very funny and very
gerious matter. Recently in the Rajya
Sabha we discussed a Calling-Atten.
tion Motion on the communal riots
in Pune, Kolhapur and Baramati. Here
js a news item which appesred in the
Kesari. Of all the organisations, the
Pune Municipal Corporation con-
demned all the Rajya Sabha Mem-
berg—some of our friends spoke on
that day—for having involved the
Pune Municipal Corporation into the
communal riot. I think my friend
Mr, Surjeet was speaking on it. He
was speaking in English. He might
have saig ‘hathi’. My friends might
have thought that he was speaking
in Hindi. In Marathi ‘hatk’ ond
‘hathi’ go together. They thought that
it was said that the Poona Municipal
Corporation hag its hand in communal
riots. Thereby, they raised the issue
in the form of a condemnation motion
or an adjournmeni motion, etc. T am
moving a privilege motion against the
Editor of Kesari. 1 would request
the Government or the Leader of the
House to clarify the ,ssue,

MR. DEPUTY CHAIRMAN: When
you are moving a privilege motion,
it wil] be considered at that stage.
Bessage from the Y.ok Sabha,

R Yl

SHRI SADASHTV BRAGAITKAR:
Sir, T have sought your permission.

MR. DEPUTY CHAIRMAN: That
has not been granted, He i raising a
privilege motion. At that stage, it

-~ will be considered.
.

MESSAGE FROM THE LOK SABHA
The African Development Futad, 1982
SECRETARY-GENERAL: Sir, I
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have to report to the Housg ghe
following message received from the
Lok Sabha, signed by the Secrefary
of the Lok Sabha:

“In accordance with the provi.
sions of Rule 101 of the Ruley of
Procedure and Conduct of Businegs
in Lok Sabha, I am directeq to in-
form you that the following amend-
ments made by Rajya Sabha in the
African Development Fund Bill,
1981, at its sitting held on 23rd
February, 1982, were taken m‘!;u
consideration and agreed to by
Lok Sabna at its sitting held on
Monday, the 1st March, 1982:—

Engcting Formula
1. That at page 1, line 1, for

the word ‘Thirty-second’ the word
“Thirty-third’ be substituted,

- Clause 1
2. That at page 1, line 3, for the

figure, ‘1981’ the figure ‘1982' he sub-

stituted.

Wt Irrefs : §IA £ Fd-
TN N 3 AT aF & fog ewfe
N o

«
s

The House then adjourned
for lunch at forty-seven
minutes past one of the clock

The House reassembleg afier lunck
at forty-seven minutes past two of
the clock, The Vice-Chairman, (Dr.
Shrimati Najma Heptulla) iz ihe
Chair,

THE INDUSTRIAL FINANCE COR-

PORATION (AMENDMENT) BILL,
.. 1982

THE MINISTER OF FINANCE
(SHRI PRANAB KUMAR MUKHEK-
JEE): Madam Vice-Chairman,
before I start, ley me congrafulaie
you for assuming the office of Viece-
Chairman.

SHRI BIPINPAL DAS
On our behalf! also.

SHRI PRANAB XUMAR MUKHEH .,
JEE: Madam, T beg to move:

{Assam):
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“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, ag passed by the Lok
Sabha, be taken into consideration.”

Ag the hon. Members are aware,
the Industrial Finance Corporation of
India was the first development bank
established in the country by an Act
of Parliament, on the lst July, 1948,
The Corporation wags esablished with
the object of providing medium and
long-term credijt facilitieg to eligible
industrial concerns in India. The In=
dustrial Finance Corporation Act,
1948, was last amended in 1976, With
the establishment of the Industrial
Development Bank of India as the
apex developmeni bank and amend-
ments carried out to the parent Act
in 1964, the shares held by the Cen-
tral Government and the Reserve
Bank were transferred to the Indus-
trial Development Bank of India
which now holds 50 per cent of the
share capital in the Industrial
Finance Corporation of India; the
rest i3 held by nationalised and other
scheduled banks, cooperative banks,
insurance concerns and investment
trusts.

The IFCI provides ffancia] assis-
tance in the form of rupee and
foreign currency loans, underwriting
and/or direct subscription to shares/
debentures as also guarantees for de-
ferred payments and foreign loang to
eligible medium angd large.sized in-
dustrial projects. Financial asssistance
from the Corporation\is available for
setting up of new industrial projects
ag also for expansion diversification
and renovation or modernisation of
existing projects.

The cumulative net financial assis-
tance sanctioned hy the IFCI during
33 yearg of its service to industry
aggregated to Rs. 1,293.05 crores up
to the 30th June, 1981, for 1,404 pro-
jects. The IFCI's contribution to the
industrial development of the coun-
try has been substantial. The two
major recipients of IFCDs assistance,
namely, sugar and textile industries,
are largely in the co-operative sec-
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tor. They have not only channelis-

ed the savings of the agricultural gec.

tor for industria] use but have pro- -
vided larger avenues for both direct
and indirect employment. The IFCI
has also been taking considerable in-
terest in the industirial development
of less developed areas so as to have
a balanced economic development in
the country. Up to the 30th June,
1981, the IFCI had sanctioned finan-
cial assistance aggregating to Rs.
539.79 crores to 552 projects jocated
in the notified lesg developeg districts
and areas. Industries of high national
priority ang other selecteq industires
of importance claimed 83.4 per cent
share of assistance sanctioned Quring
the last accounting year.

Through its specially devised pro-
motiona] schemes like the Technical
Consultancy Organisation and Risk
Capital Foundation the IFCI pro-
vides much needed guidance to small
and medium scale units ang new en-
frepreneurs, It has sponsored the
Management Development Institute
and the Development Banking Centre
to provide training in modern
management techniques and thereby
help in the development of entrepre.
neurship and managerial skills in
different sectors of industry.

The experience gained over the
years in the functiontg of the Cor-
poration hag emphasised the need to
make certaln amendments in the In-
dustriaj Finance Corporation Act.
These amendments gre aimed mainly
at increasing the resources of the
Corporation to meet its rapidly in-
creasing requirements and expanding
operations, removing unnecessary and
irrelevant restrictions in the proce-
dures and operational matters of the
Corporation and expanding the 1list
of business which the Corporation
can undertake and the kinds of acti-
vities which it can assist so as,
inter alia, to allow the Corperation
to participate effectively in consor-
tium lending with other financial ins-
titutions. The objective is also to
facilitate strensthening and widening
of the organisational structire of the
Corporation.
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With a view to augmenting the re-
sources of the Corporation, it is pro-
posed to raise the authorised capital
from Rs. 20 crores up to a maximum
limit of Rs. 100 crores. It is also
proposed to remove the provision
whicn limits the borrowings of the
Corporation to ten times the aggre-
gate of the paid-up capital and re-
serves. Further it is proposed to
allow widening of the shareholding
base of the Corporation and also to
enable the Corporation to accept’ de-
posits from various approved sources
and borrow from approved institu-
tions,

With a view to strengthening the
organisational structure of the Corpo-
ration, it is proposed to make amend-
mentg to enable the Corporation to
have officers at senior levels in ac-
cordance with its requirements and
to open new offices, branches or
agencies as may be necessary.

1t is proposed to widen the defini-
tion of industrial concern in the Act
to bring it at par with the definition
given in the IDBI Act so as to enahle
the Corporation to participate effec-
tively in joint financing cases. Simi-
larly, it is propsed to expand the list
of business which the Corporation
can undertake, for examole guaran-
teeing loans raised by industrial con-
cerns from other institutions pur-
chasing stocks, shareg ahd debentures
from existing holders and undertak-
ing merchant banking operations.

Details regarding some of the more
important provisions of the Bil] are
glven in the Statement of Objects and
Reasons appended to the Bill and it
may not be necessary for me to re-
.peat them here. Apart from these
important amendments, there are a
a few other amendmenty which are
of a minor and consequentia] nature
and T would not like to take any
further time of the House in elaborat-
ing them.

With these remarks, I commend the
Bill for the consideration of the
- House,

/
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THE VICE-CHAIRMAN (DR.
SHRIMATI NAJMA HEPTULLA):
There is one amendment in the name
of Shri Shiva Chandra Jha,

SHRI SHIVA CHANDRA JHA
(Bihar): Madam Vice-Chairman, I
beg to move—

“That the Bil) further to amend
the Industrial Finance Corporation
Act, 1948, be referred to a Select
Committee of the Rajya Sabha
consisting of the following Mem-
bers, namely:—

1. Shri R. R. Morarka

2. Shri Shridhar
Dhabe

3. Shri Harekrushna Mallick
4, Shri Viswa Goswami
5. Shri Rameshwar Singh
6. Shri Hari Shankar Bhabhra
7. Prof. Sourendra Bhattachar-
jee N .

8. Shri G. C. Bhattacharya =~
9. Shri V. Gopalsamy

10, Shri Pattiam Rajan

11, Shri Shiva Chandra Jhg

with jnstructions to report by the
first week of next Session.”

Wasudeo

The questions were proposed, & .

THE VICE-CHAIRMAN (DR.
SHRIMATI NAJMA HEPTULLA):
The motion for consideration of the
Bill and Shri Jha’s amendment are
now open for discussion. Mr. N. P.
Nanda. -

SHRI NARASINGHA PRASAD
NANDA (Orissa): Madam Vice.
Chairman, no doubt the experience
gained during the course of the year
necessitated some amendment to the
Industrial Finance Corporation Act, I
will make three short points. The first
one ig about enabling a dirctor who
hag substantial interest in other in-
dustrial concerns, to take assistance
from the Fiance Corporation. T have
an apprehension that though it has
been laid down in the proposeq am-
endment that the Corporation will be
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enable to grant such assistance to in-
dustrial concerns in which its direc-
tors have substantial interests if it
is satisfieg that it is necessary in the
public interest to do so, I pewsonally
fee] that this may not be @ sufficient
safeguard regard being had to the
conduct of directors of the wvarious
public sector concerns and I would
request the honourable Finauce Min-
ister to allay this apprehension from
the minds of those who raise this
question that these directors are like-
ly to use the finances of the Cor-
poration in favour of such concerns
where they have got substantial ir-
terests which may not actually serv-
ed the public interest. Iy may be
said that there is no reasonable basis
for this apprehension, but the way
directors of public sector undertak-
ingg have behaved in the past and
dealt with the finances of the various
financial institutions does give rise to
such a reasohable apprehension in our
minds.

The other point that I would like
to make with regard to the Bill is
about guaranteeing of loans. Not only
would the directors be able to take
funds from the Industrial Finance
Corporalion for such industria] under-
takings where they have got sub-
stantial interest which may or may
not serve public interest the loan
taken from the Industrial Finance
Corporation bv them is now guaran.
teed under the provisions of the pre-

sent Bill. Tn other words, not
3 pwm, only they get the money, but

if they do not repay it or fail
to repay if, then the banks stand
guaarantee -to repay the money, This
kind of bank guarantee fof the Ioans
raised by the industrial coneern where
these directors are there, enable them
to siphon off this money in favour of
such industrial organisations whete
they have gubstantia] inferest, = This
kind of guarantee giveg rise to a
reasonable apprehension in cu; minds
that this can happen. And I"hope the
bon, Finanee Minister will allay thig
fesr from our minds. Thie isx  the
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second point 1 wanted to raise on thiz

Amendment Bill

My third point, Sir—1 am ootl'!.
madam—is abouj purchase of shares-
of existing ecohcerns, The basic obie¢~
tive of this Act was to help new en~
trepreneurs who are in the small anﬁ
medium sectors. When the Indusrial
Finance Corporation purchases shares
of existing concerns. I .think this
basic objective is likely to be defeat.
ed. I do not want to elahorate this
point hecause our present Finange
Minister is intelligent enough ¢to
understand what 1 mean.

These are the three poinis—short
points—I would like to make. Other-
wise, there is nothing {o speak ag&inst
the Blﬂ generally, Ag a result of
experience these amendmenty haye
become necesgsary. But these doubts
arise and I hope, Sir~—madam— ...

It has become the habii to addres
the Chair as Sir because rarely a 1ady
takes the chair. 1 think we have §o
get ourselves accustomeg to addrese
you ‘madam’. Tt makes no difference
This is an exception . . .

SHRI PRANAB KUMAR MUK-
HERJEE: A pleasant exception.

SHRI R. R. MORARKA (Rajfi-
thah): Chair has no sex. ° . ____

SHRI NARASINGHA PRASAD
NANDA: After all Chair has no sex.

THE VICE-CHAIRMAN (DR.
SHRIMATI NAJMA HEPTULLA}):
But the person who sits on t'ne Chair
does have sex,

SHRI NARASINGHA PRASAD"
NANDA: You are right. T do agree
with you.

1 w&uld request the hen. Finasnce
Minjster to satisfy the House on the, -
three points I have raised now. =~ -

t Fo Fo AT (Wew WRW)
WIATEAT ARTAT , 2FETAR WIHR
FITNEa gge # g¥ede ¥ @) fry
gt T AT Forg wA a1 ¥ AW
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fear & # gaFr wader gwAda
s g #Oifs . wizAfaae
Qs F1, wrAfwad FTOREE 7
€ wgm & @ @y aRR ¥ gy
Hw wgr symdr gfer aigr
£ T F i fd g9 1982
a9 IARA FT a9 § T W@
grar g+ & @A uwPew ¥ ag
sgaT wrgal g fF gt gw omed
EEANET  FTEWT  F AT
gataT =gy & agt ¥ wosr sath
gt FrgAfIas A A §@ FiAE
F M A frAT SAT F AR
AN ¥ T I FT AGA FAT E
f& wgdfrga I F A o7
® Fgt 9T W'Y Al g Tl
g It wnm v fArdr w3 0

efEad samdle g% £ F gy
FFXH w7 I A7 P §
fr gefggsw Same¥T dF 31§
gfear zsfegam fe¥-¥z 47 =nw
gfear g nat & 1+ I AT q®w AT
g <§ & 7wty d7 a7 @t &
qIfEaTs oy & =% T 4 A4S
g ag war § 1 faw g3 o€ W@y
fefegaw grow @7 & T § zeef-
FIWA ] & qr el F aiye
ALAT FIA § T FTEEIW IS
F qig 5 w9 99 Tfew giew
# sqw =fT 3 T3 F0Aw
7t g ar qf HWEF gaE
Iafr ot ar gaay v fan guw
sy & a7 ar =& 1 o7 o
R oagy wRAR F1d § 0 FOgrooT
g€ €3 F gy TT A T Imw
v @ g+ FOifT aews oA
F2AG TEIAT WigT T TIOW
i FefeaT imz 4w
ghear # a9y & & 1 & wnd
g7 @ & fa¥ fragz swmg 5
g TEFY qF g JiF Fug fF
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agh F o) ww IF AW A 8§
oEc TFHo HYo HIT HTEe o alo
grie ¥, IAF ey ¥ forr gefe-
7ad gIUT & A AT I &
aa forar, a1 &, @at F sRgEd @
Irar @ foedwdr § sk 9w
I ggr F W) AIH Ig FATd
g vaar oAy fam faw safeed)
F orgr swgt @ af g, Sk @9
g1 GigAfgae St ¥ et
Froqr Foded &1 @ oA AW
UF I3F &GVIW ST FIAT AMEC )
gdr off, ¥gd & QS TR ore-
dfgas a1dw # F19 F¢ F §
€ 7 7% gefeeaw gows § A
gaTvl 3% wrEdAfgnd  ardw v
@A g § =waifs afesy s
g8 9997 & IF ARG FISuS
F A ggT § g FATT ) I3,
Frpdiws g5 STANT | gfay W
IS ISHS FT gHWT uy TAT @A
& fr fox weew &1 9 o 9
Fv <g & foro wigew F T @
gares Fv i £ Uk Tefend
gIeks F) F wrearere go faed
AR ey £ @ am g
o & wPEWT ¥ 3w 4T Y o
a7 ¥ e Ia T gg’ F AT A
g2 fesHg groys, sefEae groes
¥ oger § | SI<WTeHeT HEIEAT,
S ) AT ST F HET 0 ATy
g @ a8 @ wand gefgre
grehw 8 4 9y v sefwaw gew
F omla w3 F Ffaw FF E
o JaRr Wwrd @ ot § oo
f& wrgFfans Fr9Tw WY wo
o 1o T IAF AIF F) FFwa
F4A ¥ gadqr 5o #var § 5 saay
gfae fax g 18 § A% fas €1
¥ qr 7g afez 5 §) I § A
IEFT G AW T3 WOGIT TR
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qW SIWN E \ zEET IS0 v
fagear 8, i wEm @ I §
qX 97 At qEd @ ordy § A
qFT ® g faady g 1 zulay
Nawa F Afq 7 waaFT  gup
g A1 5 WY sqIR ] FRC
fody ot g ¥ D Fg 4% FeqA
g SEw g fAaFd 1 ¥ md
agi av faggw & & =i qwe
dto =Le famx) sefegaa wrzAw
FQWT 3% 3 ez Fgdy § Sawr
am gsfeasr weewa e gfem
A M E | FGFT G 9T q¢ F
Ww & 1 wm s9Er gata fr feasy
geidweg feady foat § fyooe &y
wE, fFa? = 37 T A wEgmg
Cfey s feod w9¥ F A et
v 33 | fs zeiwaw goiw §
qg TTAT I T AR qQ AT qITT
F wfemfa & &= weee g
FIT TEAT WT o e FwE F
qE FOAT @ HTIGT, v2f g @
g SFT ) FOS Y oW oA &
feraor § g g R @ wrw
Jer wef g @ sty § %R g
feoa gves ¥ Ao § TR
R § F WR IEE JmeEw g -
W, 7% =@ F ST q-
oW d WO HEAE aFww faw
w¥m ) g fad sga ¥ Qe
gfamfal & @ g & | & wm
v § fo o9 wod =@ faww
el g AR fm owmT ¥ oswed
T FOAIT F WA Fifwy gEET
N qOA g a@ gH o owmwm
R 0 fame § & med fga
¥ 3® erAfmmw oW W @
R I AT PORT ¥ wEw
FOT 1 FE qE TT@ 7 WU fx
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g9 W7 oC WIv eqE @ ¥ o

TEY | 3g g s wdAfen
FET § Tg T YFW & HAETw
w7 & E & fao o gefedaa

I & wEww A g waAfaw
7!, f5g gua sew ot ¢ A=
' 98 §AT I AW AT T
AT QEY Gy § 9AF FGT 9AF)
Fraks g I@E SEd @iy Fr-
afer & & 1 Surswer wgiggr, ¥
TTE WIETH ¥ A1 TVFET F gAY
e fag wd & fAgza Fwr g
f= X"Tio =i a?"( iﬂgo !ﬂ‘( q@o
Tho HT T'E. F HET o) WSENER
rAT T § SAF WT AR an
AT 7g Y W w1 Foagr W@y
afer ¥ ¢ o v fw fom Team
TRES F SIS F WY AT,
e w7 q9y § | sefeead groder
F oRd & Wv Soefn fr frg
g lae & far gv & 97 fodarey
F TR TQ FE F | I ufge
#fg & guv frverr T aife
T® W WEANEE @y § oag
T eyt & fT weaT gHg qv
g arfe I T gvg 9aq HIT FE(-
3 v FEEIIR A
T IF T WY =¥ Iy @
T v a7 ww IH BT 4
fow faze &, g1d W& ¥ ag
yv¥gir faw wn & ¥ oWt gudw
Fva g #ufe § smaar g f& gamdr
TTFF & T gk oady a5 Jify
g vz wEdfiew soem § gur
59 & g 1 gW gaw gaw W,
Pwrer & fime 8 ag § o
gr? qiFf fwawe & favarg sy
R vWe 9¥ ww ¥ fr ank
@ AqE F AT WA I HIEA-
fmer g€ 7 @ FudT Wi
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AR N w1 Tar AF gAY 47
o zu% fag «f g fasfad
WT | geaAE |

SHRI R. R, MORARKA: Madam
Vice-Chairman, I welcome thig Bill
It is quite a non-controversia} Bill,
and at least two provisions—one to
augment its resources, and second, to
increase its managerial cadre—are the
most welcome features of this Bill. I
however, do not agree with the third
amendment of the Government which
seeks to give power to purchase the
shares and debentures from the exist-
ing shareholders or debenture-
holders. I do not object to the subs-
cribing or under-writing the shares.
But I do not see any justification at
all for purchasing the ghares from the
existing shareholders,

Tne main objective, Madam Vice~
Chairman, of the Mdustrial Finance
Ccrporation is to develop industries,
and for that purpose they must pro-
vide loans to under-write shares or
subscribe to the shares of new con-
cerns for promoting new ventures. For
purchasing shares from the existing
shareholders, you have institutions
like the LIC, Unit Trust of India,
General Insurance Corporation ete.
I do not know why the Government
feels compelled to give thig power to
the Financial Corporation.

Madam, having saiqg this, I would
like now to point ocut a few weak-
nesses in the working of this Corpo-
raion.

The first point of mine is that this
Corporation has been following a
very conservative policy. So far in
the last 33 years thig Corporation has
given—I am saying, only loans—of
about Rs. 1000 crores. And the pro-
ject cost in respect of which this
loan of Rs. 1000 crores was given,
was about Rs. 9000 crores. In other
words, the Corporation, on an aver-
age, has been giving about 11 per cent
of the project cost by way of loans to
various projects. This, according to
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me, is & very conservative policy..
Even in the recent past, a programme-
of soft loansg was started, But the
Corporation has given only Rs. 142
crores to the projects where the pro-
ject cost was Rs, 803 crores, In per-
centage, it comes to about 17.65 If
you give only 17 per cent or 18 per
cent of aid under soft loan scheme
started for rehabilitating the units .
which were either sick or on the
verge of sickness, I am sure that the
rehabilitation of that unit cannot be
ensured and the money that you in-
vest may be sunk further in the slck-
ness of that unit.

- - -t Fs 7o

The second pomt I want to make is
that there was a 1ot of gefault in the
recovery of loans, in the recovery of
interests and in the recovery of’
guarantee amounts, I have got the
figures which I have taken from
printed reports. In the case of prine
cipal amount, there is a default of 43
crores, In interest, there is a default
of 2658 crores and in deferred
guarantee payments, tnere is a GHe-
fault of 1.77 crores. Some of these:
amounts of defaults have been re-
scheduled. Even then there is a
large amount still remaining in
balance, The number of concerns
which are in default is 258 out of
755 concerns, which is the tota] num-
ber of concerns to whom loans have
been given. In other wordg about 33
per cent of the units or concerns are °
in default. According to me, this s
a very large proportion.

Then I come to the point made by
Mr. Nanda. There are concerns in
which the Directors of the Corpora-
tion are also Directors of those con-
cerns. From such concerns also, 90
lakhs of rupees are in default. Aec-
cording to me, this is a big amount
and the Directorg realise the respon-
sibility of seeing that at least lcast
their own concerns do not default.

Then, there are about 2753 Jakhs -
of rupees which the Corporation has
lost in companies which have gone
into liquidation. Though the amount
may appear to be small, I do not see
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how a concern which takes aid or
assistance from  the Industrial
Finance Corporation and the Indus-
rial Finance Corporation while giv-
ing that assistance or loan takes all
the steps to safeguard that money,
can zo in default and how such a
large amount could be involved in
companies which have gone into
Mquidation. More than that, therg are
two other amounts. One ig the sum
af Bs. 879 crores. It is due from
rompanies which have been taken
over by the Government and it is not
known as to what would happen to
these amounts. whether any portion
of this amouht wil] come back or
whether it would be a total loss.
Similarly, there is another amount of
Rs. 6.36 crores which the Government
has frozen. These are the companies
whose liabilities have been frozen by
the Government under the Industrial
Regulation anq Development Act. My
suggestion to the hon. Finance Min-
jster is that when the Government
. takes over these concerns are freezes
the liability, it must protect the ad-
yances made by the term Joan insti-
dutions so that they do not suffer,
Otherwise, it would have the impact
ot discouracing the disbursement of
developmenta) finance,

There are one or two more poinis
which 1 woulq like to make. The first
poin{ T want to bring to the notice of
the hon. Finance Minister is the steep
increase in establishment charges. In
the year 1979-80, it was 1.82 crores
and in the year 1980-81 it has increas-
o to 2.57 crores.
almogt 42 per cent in one year. I am
sure the Finance Minister would like
1o enguire from the managers of this
institution as to why there is such a
steep rise of 42 per cent in one year,

“+Now, the second poiny I want to
make is that in the profit and loss
account they have shown the income
from interest of Rs. 44.38 crores. But
in that, in the bracket they have said,
‘interest, less bad debts written off
and doubtiful debts, ete! Now. now-
where have they given the figure of
what is the amount of bad debts

[ RAJYA SABHA ]

The increase is’

Corporation (Amnadt.)
Bill. 1982

written off, Right from the time of
inception, that is for fhe last 33
bad debigz that you have written off.
It would be informative for the House
to know as to why these bad debts
take place and to what extent the
institution has suffered. Then, the
sundry creditors, Madam Chairmar,
had increased from Rs. 9.74 crores to
Rs. 16.74 crores in one year. Why?
What is the reason for such a steep
increase over a period of one year?
Then the total investment of the
Finance <orporation is Rs. 3548
crores, and on this ijnvestment the
income is Rs. 1.67 crores which comes
to a little more than 4 per cent, I
think, this, taking everything into
consideration, is on the low side.

256

Madam, during the year 1980-81,
they have given the loan o more
than 200. almost 250 projects. Out of
250 projects, the new projects are only
104. For modernisation and renova-
tion they have given to 84, for ex-
pansion and diversification they have
given to 15, and soft loan to 50 pro-
jects. Now the main point which I
want to make a slight grievance
about is that out of these Rs., 131
crores which they have given, 885
per cent is given to about 15 con-
cerns, that means those who have
taken more than Rs. § erores and
Rs. 10 crores each, The remaining
concerns, 85 or 90. have been given
only about Rs. 14 crores So, there is
this disproportionate disbursement
and this desire to encourage only the
big projects. Same thing happens in
the ICCI. And. ‘herefore, the medium-~
the ICCI. And, therefore. the medium-
sized projects ang small-sized pro-
jects get completely neglected.

Madam, I have got my amendments
to Clauses 3, 9 and 12. Wheh we come
to the Clauses in the Second Read-
ing. T would have your permission to
move them. But I may gay here that
my amendraents to Clauses 3 and 9
are only of draffing nature. But my
substantia] amendments are only to
clause 12, Madam, T hope to move
them when we go to the Second
Reading. Thank you. '

-

-
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Y srew fag (S97 W_W)
gouwIsAs  Wanea, wrfw faa
frm dmig, 1982 ¥ & @A
FA0OE L 1948 H A R 1@
fagas w anr T g, wfafaan
q | T & wg a5 afs gW g9
arfre fag ferm & grer oo
¥ F egaeqr g5 §, 9T o€ qA7
e, @ 9ar s f& o wrady
¥ #fgs da1 37 3w 3 99 ANfrF
qUAY & qry |ar @ g oo

Aavgradragmfe 3w & fies
fa) ¥ fagy w7 9Fg H7 FIeER |
d% naw a% & fgaraan 7 fes
TAHE H, W wO AW F qRIGS
g 2 ar sa-arfa aal &t 3w 9F
TfgT ¥ fa=d fs agr & il @ faamm
AT, SWT-HE T 99 F FTEAW
afwa ag adt aw Adi gur

RrgaT, gyt 2w 3fy wam 2w
R | 3T qg@ 3w A § A Arw o
TG XY ¥ 5 JAGEAT L, 39 F  70-75
wiadt @ 3y o3 fade § 1§ At
#3521 3 fagwa sem fr »fw a7 =@
oY zfigw earq § o wor &7 S Tar
AMA AT fEa feay &, N A 20 #3Q
A qF AT To &Y Uiy H7T MATwA Frar
2ataasd meawd g AT awa I9
91y Sfawa 3fw 3 ardl § @@
QifgT ar ga gt & swrar arfga ot
ga 3fw 3 fqzra & awar grarm 2
gFT 8 |

TS At welT fY § ag o wgAr
gl 5 2@ §F FIQA AR T
FR A &1 2w ¥ FadT w0Er g fi 80
Hrad} @nr T 8, Ay 50 w@d
T O &Y T A Ay A Siga Sy
@8t dE dTamd # fag gy
*(E syzeqr LAY ITfgu i 3 WY Fnmfa
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A a®, INEr W agral AT @ |
yfe ¢ FF FAWA A Fgrar
falpr 17 AT Sgw gA @S FTaTGT AL
AT dwe fasm ¥, I Hd
%9 TR A GIGT q9AT Al S&T 9
T & AT aF, dar g AT AT
faarer 3 &< v, fagre & wad sura
Iar-gg o § el fagre # Qe
FHAH &1 G H R o galy R
3 vam AT § 34 gara ¥ wfa af
A Afgs § 1 qgiav AT A1
dt g gy 3 fore wiv fagawy, ot
T TRATIT AFTT Y FTH AL g ul
FIAT AR &, T uffadi F arwr =mw
XY RegT FY AC qify T AT A
TR ], A93 gOW F YT § WAAT
arEr @ A% | 39T faw A A A
magA fFur g 5 samfdl 5t 3
#UT 2 ¢ FT 15 3T To  afgs
o feur 9T a3 AT gR WA w1 S
AW 3 AT 31 wveag X 2 f[g )
ug 7#7 9ga nfas § 1 ¥ Ok g
g faarg fame & afaarfat 3
QIS 73 T3 G BT T (T FT IR
&, ag® Y gur &, AR T4 W
qa4T 81 3afaa g wag § fagan #@
% frg an %€ Ifrq wwC T
BT T qF AT |
H3IgyT, IAT TRy & wAES #
agi fr #'§ W fawe ad gar @
oiaifrs gfe & agh av =T 7 g
QS §Y 36 ¥#77 3 Ag) et gfwaa
fo agi & &uii a1 Fewa g 8w AT
# ughr Wi Fgr g fF R fgmrora &
%, AP & FFT AW a%, 4 T I T
T fawst gar & 1 g8 Al W
A1 3% fAe 77 Fr9a @F AT AR
& F7 agi A fawe W7 @A F
Y qHTRA 2 gF A AT

wa A Fagwgaragmifr @ famy
# AW & T3 TN WAW @ g
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&% 1 avsIY A ATT a®  HAAT
Ofa AR & wieaw R Faw I =8
ard § Fgad med o§ @
fama =miafa € g1 &Fea meY
G977 H TH QI AT HE EqTA A
fear 2 1 za: QAOET 4T A W Y
M7 I Fifgw 1 f 28 Tena ¥ @
aqifs @7 aF framl £1 svafa ad) £,
AT 9% TA W F7 faxra adf g
50 9% g8 gAmafaal & gaq 9@ R
& frdY B &7 fawre A &€ aFar
ufe 7 92 B2 My am fam 3
U g4t & 9FAT 7F IT, T A
F ameg A FIT AEF 9
difa /g gt d ad Fgraa v 6
f993 ara 3@ ad) & A1 T A fakmrr
717 f993 918 97 §© &, 9%l 9T TQ
fesar 1| ag avaTe & Afa g 4 59
Aifa /@ 1 7 =87 1 ;W TA Aifa
) gefay | A9 9UF TR 4T T
giawnfva Aifa &0 F1ax 737 d a1
SAFT §H §B FY 4G9 |

33 drag fad aAm el §
wiz § | 9f 3Rqds ar wifighm
fae syrat stifg an | afk 39 g AT
Fifagtaa faa afa wial @ & awear g
fo et o astfaat o fr g9 3w
o T & a7 a1 ATEH € 9awt ww ga

¥ gtas? fasra £ 0T A I@am
AT qFar ¢ |

573 ® & fgv Amawr geagra Qv
B Tivzafaa areama svarg )

*SHRI O. J. JOSEPH (Kerala):
Madam Vice Chajrman, one of the
main objectives sought to be achieved
through the Bill under discussion is
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to raise its authorisad capital’

Second objective is to open branches _

of the Corporation in varfous parts of

the country for expanding its opera-

tions! It .lS good .

The Hon'ble Minister has mention-
ed some particular industries which
are mainly sought fo be financed by
this Corporation, He ®aid that the
loans would be mainly meant for a
few industries like cofton, sugar and
cement. 1 feel that it is not a proper
approach to mobilise capital and then
distribute it in such mannzr to some
particular industries especially in the
private sector. I would lik: to know
whether they have any proposal for
advancing loang to industries like
coir and handloom in hackward areas
in which lakhs af workerg are em-
ployed? Another thing I would like
to know is that if al] the availahle
funds are distributed among some
particular industries how can the
cooperative sector develop and make
any progress? How can we develop
the small scale industries? Therefore
what T have to suggest is that a ratio
should he fixed as o what amcunt
should ba advanced to the Coopera-
tive sector, small-scale industries and
the traditional idustries. I  would
certainly welcome such an approach.
1 don’t know whethef we can attain
that objective through this BiH. But
T certainly hope that if the Govern-
ment is sincere about it they
advance sufficient funds to these Sec-
tors through their lending inslitu-
tions.

|

Madam, it is an open secret that
nowadays if we want t0 secure a l0an
from any financial institution a ‘Com-
mission’ has to be vaid tq certain
quarters for exvediting the matter.
We may probably not be able to
stop this practice altogether. How-
ever we must make all efforig to eli-
minate this evil practice, Another
point I would like to mention is that
this loan facility should not be con-
fined to certain big industries. There
should be some arrangement for mak-

*English Translation of

Original Speech delivereq in Malayalam,

The-

can
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ing these loang available to small- °

scale industries, the Cooperative Sec-
tor and the backward areas.

I am sure that the Government
would certainly claim that they are
taking all possible steps to recover
the Joans. But that itself is not
enough. They shoulg take effective
measures for realising the loan re-
payments, Otherwise the people
would not know how the money col-
lected from them is being taken care
of by the Government. Therefore I
request that keeping all these things
in view, ag I have stated already, the
Government should set up a machi-
nery to cater to the needs of the
cottage industries, the traditional in-
dustries and the Cooperative Sector.
Then only the purpose sought to be
achieveq through thig bill would be
fully served. Madam, with these words
I conclude. Thank you.

s qqrtag arndasy : (9R) ¢
QIAWTETL FEIAT, 30 gmyA fadas ax
qradrs 97Eq =Y A AT IR A8
FT qF757 §ad & 7T VT 98 A4 5 Q)
a1 § fF ag @gg Aser ST fx T4
fattas & arg faa fog famw & w1
¥ geriwa 1 fad arasig | S A G
frar § 99 fa= fane &1 #1441 79
TETE 39T TS AT--SE 34T g AV
%t faa s | arfaeste gz 9 faeig
weqr g 39 | A gL A ST AR qT A
asft afsas wrrdfama Sedcgum
Rt iga 7 2500 SheeY oA
fag s & 2, 100 T30 N0 o M7
waTq vka ¥ A917 aar gfae ge
g ¥ e §u7 @1 za favo a2
aga aw0 grotar § fr wdf qar Al A
R sirg f5 37 deardt 5 v 8, O
T 476 A W gar g9 gear Y arar §
74 T SEATa Fo I qa) &) fam
Arg 1 ag & 39 fav #g w@rg 76t fF
a8 717 § 9 off IveTan arga fam
qdr g 1.,
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ot A7tag smrr a7 : o A @ D
@I, AN A q@

st qatfra aingTe @ ag gabY
B S AW, A ot 1 F faw w7 @
qr fF st e ¥ 9% 97 ¥ gaR AT
7 g qarar a1 s 7o fra e @
o A 72 € 37 § R TF AT FAT
FT oy 7 99 & | 5710 7oy faq a6
THoNTodl o IIqA FG AAT §,
AT grIVe FT ArATF 9 7 faar
g91 8 1 AT ZA MANET giI8a Y a7%
§ forg qvg %1 sqagiv 1 @1 € TA &Y
AT g T &, ATAT A3 FT v
& FY AW B A FT I 5 F fag
AT QTFTTHEY ] A 7 99T g B, wowr
agt 81 ad dn g o afl, T < B T
qR 7 SHAQIT F7q & fr g az ¥
araTr Wt o s wwd fafaget q
ag grER @Y frar v fr fasar
ATEa F1 37w § faertg HrEa F1 @iy
fam & fau zefeaw agga t ogh
g} faar &, faar @igda fugu ag
a1y AT 7¢ § T 99 g ATadra walT
st A et frar ay v 58 gatEa &,
afFn ST damg £ aarg & faAr
T agl fHa1 A1 a%at | g1 AL
Fag i ea F Al FATqE RO
€ @ ¥ TG WA grehs FT T -
2 | & dar A A 5 s fam dean &
TR § A G F e w7 o
Fqisw F79 & faw Fax § agf
amaw fr faa ogw & ag fa fam
NI A1 91 37 e 9T T« FT
AR FAY oY 29 FWLA F AT W@E
99 | TE aTNAT g AT 1 FerRpat |

-

@ F Arg—qra § o1 & & OF 17
7 it Araar argar g | S teefare
wigs § 8q #1 wreAtiHua HIT g8
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=it i Arq wor T B, AfwA #47 AT9
A Tt g oy 7a7€ & g0 Fra =Y
qre Ho 33 ¥ fae fw fag Faor o1
sigFwa }w % fau asq 9@ £ I8
& fae 1S AT AT A JAX TeATRYA,
29 it arfast 9 go qaqq f=nT w38
FIX T AT @ & fog fa N
AT g T aevd gt & AfE,
g7 wifee wifsr fag & & @@
qg B ANt wy Jowrfe @A =Y
T wAX qqwhk I T WA
HA AR T B A /g g0,
AR ST W WA AN FAT
W o1 g8 fa¥ ¥ oag W geAr
c=rgar § fo g wmordedr &t oSy
AT ¥ MES vz & & 9T H
gE 17 wT ¥ W g v foq fom
UM @ § ww ¥ f&y am-
f & ¥ afgg gt a1 7w 9
F fax 1 ag zw @Y wwdr g,
A g wr & faomw ;W F
FE! §eH ¥ gwi vHW | S
T S arrer fear & AR T B
T A ogroort AWt ¥ oan g fF
#qg F Jeer H A WRAT Ywew
F oG W Farer fawd S @
g JUR™A T@ F AW X, I
F AR AT W AR T O
TAT TET HI FIHA W G WK
W F femg ¥ AW T oA wF foam
H AR FFET B IS FET
3T F st wig wizde #frew #R
gt WX ST FET & | at F;
gaFIT T faor weamil #v wied
oy F16f & fa¥ =war I} ? gar
BN T ar & gwerm g fe R R
afsr dxev fafad g s /K
gfeqrs ¥FET B WAGH TWN W
HT TIH FT, THIWIS FJAN W,
g U & TR A A Fur oK
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ST oAy @ g AT SR I%
@ SIEE AT gRfager ¥ T 9%
@ o qofmfr § S wY g
W AT | A QAT qIEA AT @Y
3 ) wfag s faw @@ o @®
Ygr Jy E oA § 9w ¥ AR
FOr Tgm 5 oFw & g9 QA
F X FT G BT BT ATEIEA T
fF o @ wr F a9 greEw
AT § 9 FT W g T GEATH
YT IEAT g AR YW F ST Ay
WY £, ST &1 FEm el gl
g awm ¥ fear @R SW gIeRw
#t fom @rar § ®mw oar AN @@
forwg foer @Y & 9@ a<r a@
W{H AT W § AR F@W FY
gfe &, r few & FFATS
TR #r gfe & 1 Wi A
Wfeaw args & gTTEY TOA ATA
g 9t &1 o famre g fasr qeam
T WHH FOU ) FA W AT GH
Ht 7 &, T F FE ZeqAa Y
T g ar W wfe o g & oA
F T fFar S, 2@ AT AT
s ¥ auaat § fFoage o
R U S T 1 B C
gTA & FIAY W' g ST A @A
gT 7§ I®0 § 1 39 fa¥ 9w 73
gy fagas ag =1y § 100
FAT aF T F1 ¢ FA F fag
qY T¥ FT ITAWC T 9 FT FM
g Mt 3T fa¥ 37 A I Iw
ST AT HATIRqW P TAT R
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zafad & @ar I & grwy A
wIRa A FET wgA g fF emrw
MR Wfeqns eedhrar & fay gz
aafes g a1 = A frew o

. g% fuwama # afiaw@) @

seamew fadt frrm & aiee o
grd T WRL BEAT AT SrEAY,
foa o fedls™ gFT =wmor 2 AT
9T T T TREST TWIT HX wife-
a9 qiEw %7 seEdw ¥ fay <
qT% @ @ F Y@YW, I TR
Fr fraw mAx Ig FEd qdr #
guAar g f5 g7 a0 ¥t §O weR
ge W FT TEAT A I FEATAL
FT ITAT A& 0¥ MT A f FrsyA
ma Y FX Q@ & AR ulsaw wgAw
d e faslt qoft AR HAEr S@w
o TN FR ® F | FQ G
MT Ig AT F GH AN I
TR QT om Ea @ feard ®
w e & wgm § fR
MA TAA AL ATAS &A@ 9T
T AT & I FEAT g, AT
2, @ g9 WEAT F oA AT A
gawa &, dar fF A e J
aqar &, a8 7 Tga wEd §

o IH FT GEIT IIT T T FI

&% a@ ¥ fa¥ wo qad f5 aar
FT I AT FT W E | FEET
1 X AT TO AT FI & aAr
# gumar § f@ ag 988 Fo wWAF
et 1 e fad ‘gw dmeRi wY
qrg FT X ¥ BW TA  GEATH &)
q9qE g T awa § | § g
§ f& = deamdl A1 A e
M w8 &7 ¥ TAAT & @A AT TP
wm § I WSy ¥ T
FET W0 | ST Sewi F1 gifaw
F@ & fqo & @1 dv N FAOS
fex & o foT garel & R 9ar
@ B gAY TET g, TSP AR
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¥ T AW ST AT q weeT
O F g Fvar § fFosndy
g D WX Ty Fo oA B o
™ genvEY ov  mAw fRT S @)
g T oEears & fgw ¥ Do
@3 qra-gig § ag ot FEA0 Argar
g fo fow g § < dearsll & w1
fFar &1 W @ A T ogews
-qrE W g, HI WFET N Fo
gamt s W gaw) w_a F
qIRT @ S @ ag W o 9
S dllt T N oW f
FX F QAT AU qHETET  FCEAr
E‘l

SHRI R. RAMAKRISHNAN (Tamik
Nadu): Madam Vice-Chairman, you
must pardon my throat silace it ig still
on the road to recovery. I support
this Bill wholeheartedly.

This Bill by itself is a very inno-
cudug one aaud proposes only a very
few minor changes in the working
of the Industrial Finance Corpoaration
Act, One relates to the increase in
the authorised capital, the other to

the facrease in the limits
of borrowing, and then we have

gome minor and consequential chan~
ges regarding the need to recruit
some more officers, to improve the
expertise and also the need to ex-
pand the definition of the term “in-
dustrial concern” to bring it on par
with the Industrial Development
Bank,

By and large, Madam, the Mdustrial
Finatce Corporation, which is one of
the oldest financial institutions in our
country after Indepehdence, hag been
doing good work. If one looks at its

+ record over a period of 33 years, since

1948, it is not bad at all as figures go.
But then, as some, of my friends like
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Mr. Morarka very carefully analysed
the bhalance sheet of this Corporation
from year to-year, it does reveal cer-
tain structural and other inbuilt
weaknesses which I would like to place
before our hon. Finance Minister today.
taking this opportunity, so tha he may
see what best can be done to improve
the working of thig Corporation, As
far ag the IFC Atinug) Report goes, the
loan disbursa]l over a- period of. say.
the last four or five years, has been
improved from 1968 to 1980. A study
revealed that the States of Andhra
Pradesh, Bihar, Haryana, Karnataka.
{Kerala. Punjah. Rajasthan, Uttar Pra-
desh ahd Delhi have been getting
increasing disbursal while there i3 a
decline in the disbursal relating to
Assam, Madhya Pradesh, Orissa and
West Bengal. Our hon, Finance Minis-
ter is from West Bengal and this being
the Council of States and though I do
not belong to the party which voci-
ferously advocateg the industrialisa-
tion or improvement of West Bengal. .
(Interruptions) ...1 am taking ahout
West Bengal—his nativity. The hon.
Finance Minister, Madam, would,
perhaps, like to know that the dis-
bursal has fallen from 15.2 per cent to
2.3 per cent ™ the cage of West Bengal
and, in the case of Orissa, from 2.1 per
cent to nil. As far as my home State
of Tamil Nadu is concerned, from
1968 it hag beeh stationary at around
10 per cent. On this occasion, Madam,
perhapg a reappraisal of the basic
cause of this malady s required so
that these States which are getting
lesg and less during the last few years
will not slip back ™to industrial
stagnation. The pattern of these in-
vestments, however, indicates that
there ig a conscious attempt to develop
the less developed States, But there
13 one thing which once a former
Chairman of thig Industria; Finahce
Corporation said during an Annual
General Meeting, just like people say
about greatness. One or two of my
friends referred to sickness which i<
a part of our Indian heritage which
seems to have ‘overtaken this Cor-
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poration- also. Just like greabness, the
health, perhaps, of thig industry can
be summed up in these words: Some
industrieg are born sick, some become
sick and. on some, sickhess is thrust.
But it is really staggering to note
that as on date the total default, in-
cluding the principal &hd  interest,
exceeds Rs, 55.66 crores. I ihink this
must reallly be a cause for concern
and I would very much like to request
the hon. Finance Minister to have g
specia] cell set up to monitor these
advances and also speed un collec-

tion from the defaulting parties. o

I would like to place one or two
bits of information before him. The
sugar industry after decontrol has
been going oh well in recent years.
But for this amount of Rs. 55.66 crores,
I think more than 60 per cent or so
hag 1o come from two indusiries sugar
and textile. Wheh the industry is
doing well, T do not know why IFC
has not been able to accelerate the
pace of colleclions from these indus-
tries. Secondly, Madam, one feature
which some of my friends have criti-
cised isg that it is lending more to the
private sector to the co-uperative
to differ from them. The purpose of
this Corporation is to loan to the
private section, to the co-operative
sector and more than 85 per cent it
has beet giving tg these two sectors,
particularly where heavy industries
are situated, industries like paper,

textile, cement. steel, electric and
other types of such industries. Now
regarding this mickness aspect, one

thitig which IFC could have done, and
which T would like very much our

* hon. Finance Minister to look into. is

that in case where industries have
fallen sick, benefit of the clauses for
conversion of loans to equity could
have been taken, It may be startling
for vou, Madam. to know that from

1948 to 1981 the total amoutnt of
equity conversion is hardly 0.5 per
cent. Thig loan equity conversion

clause ig like a red ,bul] before the

Corporation {Amndt) 268 . -
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entrepreneurs. This i3 ohe method by
which they will know that if they do
-not manage properly, the industries
wil] be taken over. But IFC fihds some
excuse or the other, For example,
they say that already the public insti-
tutioms hold 40 per rent statutory
share, so we cannot convert it Or,
they may take refuge whder some
guidelineg issued by the Ministry and
say that a modernisation programme
™ going on aMd, therefore, it cannot
be implemented., Therefore, I would
like the Finance Minister to see how
far these clauseg which are built t
as safeguardg for IFC could be effec-
tively used to see that the stock
excuseg which managements give
like recurring shortage of working
capital. deficiencies in management
or production costs, severe competi-
tion—these are the wusual excuses
which are given when they default—
are not accepted and we must see
that the default rate which went up
to as much as 5.53 per cent in 1975,
as compared to about .66 per cent a
decade ago—I do not know what the
latest informatioa is—is stepped
down,

SHRI R. R. MORARKA: 1{ is more
than 11 per cent now.

SHRI R. RAMAKRISHNAN : Mr.
Morarka tells me that it is more than
11 per cent. It ig really a cause for
concerhyy,

Ang then I refer to one of the
clauses of thig Bill. On page 3, item 18,
it says: “The Corporation may app-
oint such number of officerg amd other
employees as it considers necessary
or desirable for the efficient perfor-
mance of its functions....” This Cor-
poratior which hag for thirty years
acquired expertise and traineg many
entrepreneurs has now realised—
wisdom has dawned upon them—that
they should take #1 '30me more experts
in the field to sort of set right the
things. It is too much to believe. T
think Mr. Morarka observed that the
overheads in the form of bureaucrats
-~ should not be allowed to go up. I think

[ 2 MARCH
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the existing bureaucrates, if they are
toned properly, can do the work

One or iwe more things before 1
conclude, Madam. One thing is about
the soft loan scheme during the last
four years. The soft loan scheme was
advertised and publicised very widely,
but—during the last three or four
vears it has not been taken much
advantage of, particularly in ecritical
industries such as jute; and for one
reason or lhe other—I do not know,
why—IFC has not been able to push
through the scheme, particularly for
the sick industries. Secondly, Madam,
there was some wonderful announce-
ment in October, 1981 about a new
scheme whereby the Corporation
would give up to Rs, 10 lakhs
to any entrepreneur against his
project earnings. I do not know
whether this scheme has  been
fully utilized and how much headway
the Corporation has made in this
regard.

The third thing is the hohourable
Minister of Finance referred in his
introductory speech to the risk capital
foundation which has beeh1 set yp
during the last six, seven years. There
ig no record which we have been
told about the performance of this
risk capital foundatich and how much
this ijg contributing in trying to in~
crease the pace of industrial develop-
ment,

These are some of the poMats which
I would like to make on this occa-
sion. Before I conclude, T would only
like to place  beofre the
honourable TFinance Minister one
suggestion which he may consider,
which is the development or starting
of sickness fund. Why I am saying this
i that the Finance Corporation, the
IFC, has itself accepted it by its own
experience in dealing with industrial
sickness. Therefore some method may
be found out where some nominal
charge can be made from the indus-
tries which enjoy the bewefit of this
fund and this can be funded into a
separate sicknesg fund. Thiy may help
them perhaps in the critica] years

-
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to come to the reseue of the self-same
mick industries which have contributed
to this. I think the Finance Minister
wil] consider this suggestion ahd try
to remedy the situation.

a7:

With these words gupport this Bill.

DR. MALCOLM S. ADISESHIAH
(Nominated): Madam Vice-Chairman,
I join with other Memberg of the
House in supporting the Bil] before us,
the Mdustrial Finance Corporation
(Amendment) Bil] of 1982. I would
like to make briefly eight points.

First of all, I believe that the Bill
concerning the Corporation Act has
been ldng overdue, It should have
come before us many years ago, be-
cause the Corporation wag founded
at a time when the tota] industrial
production of the country wag less
than Rs. 2000 crores, and we have now
a situation where the contribution of
industry to the national income ig over
Rg. 20,000 crores. This ten-fold in-
crease hag taken place at a time when
the pace of banking of our term
lending institutions, has been held
down. Therefore, I welcome this Bill
though, as Isaid, it is little overdue.

Secondly, I also support the amend-
ment which is proposed to expand the
deflnition of “industry”. In Clause
2(c) the term “industrial concern” is
now defined and the first five of what
iz set forth in(c) on page 2 are from
the older, existmg, Clause, and it is
from (vi) to (xii) that there is an
enumeration of the new  approach
that is suggested, the areas to be in-
cluded under the term  “industrial
concer1”, and I hope very much that
this will really nwe followed in the
years to come, because I must say
that the Industrial Tinance Corpora-
tion has limited itself only to 17 in-
dustrial groups, of which cotton tex-
tiles occupy about 18 per cent, cement
and sugar about 11 per cent each, pa-
per 9 ver cent, machinery 5.8 per cent
and basic industrial chemicals 5.7 per
cent. These percentages together
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groups is not in consonance with the -

rapid development of industry in the
country. And I hope very much that
the provisions here giving “indust-
rial concern” a new definition, an
extdaded defimtion, in Clause 2(e).
would really be put into effect.

My third comment refers to the 1a-
adequate assetg and labilities report-
ed by the Bank at 31st March; jt i3
reported at 31st March 1981 at Rs
606 crores, with bonds and dcben-
tures at Rs, 409 crores and loans and
borrowings at Rs. 534 crores, Again,
this is totally inadequate in relatich
to the industrial development of the
couniry, even allowing that thers is
the IDBJI and there is the ICICT.

4 PM.

Fourth, I welcome the suggesiiot
that the borrowing limit showld b2
expanded heyond the present Rs 200
crores. 1 do not know whet
have read the annual report cor
ly. But I See from it that chly half
of thig borrowing limit iz at present
being used. T wonder why even the
existing limit of Rs. 200 croreg is not
being fully taken advantage of.

Fifth T bowon #ha came question in
Tegar ‘an of Ra. 3
croves which 1s - ' '
creased to Rs. 15 -
two Reserve Bank reports. Reading

the Report ~- $»d- -~ Banking ir
the count -a that the
report statcs tnal t.o 151 has rene-
wed the borrowing limit of Rs. 3 crore
ganctioned to the TFCL. But the
balance sheet itself shows that no
borrowtg from the Reserve Bank of
India is taken. Am T right? Accord-
ing to the RBI report this borrowing
1imit hag been continued for 1980-81.
This clause meansg only this, 7 have
a feeling that the IFCI iz not really
using even its existing powers of
borrowing from the RBI and oOther
sources. Lo
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Sixth, I welcome section 23(1)
which provides in its sub-clauses (j),
(k), (1) and (m) certain new activi-
ties, Here I have a question for
which I could not get gn answer from
my colleagues. My first basic poit
is that thia bill is rather late. But
I welcome it. My second basic ques-
tion is: Why is the IFCI still con-
tinuing separately from the IRBI?
Why did we not merge the two into
one. If you look at the reports of the
two agencies and analyse them, as I
have done, one thing is certain. The
original fuhction of the IFCI was to
concentrate on attracting foreign ex-
change. It has not dohe so. It could
get only a miserable amount of fore-
ign exchange—just Rs, 95 crores.
Even a hotel gets more. Then, why
are we keeping the IFCI and IDBI
separate? I agree with Mr. Morarka
that it will adq to the administrative
costs. We are already spending more
than Rs. 2.1 croreg on administration.
The time hag come when we have to
rationalise the administrative cost and
help the industries. It wil] not help
industries to have many new dupli-
cating  term-lending Mstitutions.
Varioug groups set up within the
IFCI such as the financial reconstruc-
tion cell, etc. cahnot help solve the
problems facing any industry, leave
alone sickness of industries, I simply
raise the question as to why we
should comtinue the separation of
IDBI and IFCIL

Finally I join Mr. Morarka and
Mr. Ramakrishnan in expressing my
worry about the very heavy out-
gtaldings. Ag Mr. Ramakrishhan has
pointed out from sugar industry the
outstanding jg about Rs.1400 lakhs.
There is absolutely no reason for thia.
My friends in the sugar Mdustry
earned crores of rupeeg of profils
Jagt year. There ig ng question of a
single sugar concern last year mak-
Mg any loss. Why ig it that the sugar
industry owes Rs 1,400 lakhs, the
textiles Rs. 377 lakhs, electrical
machinery Rs. 338 lakhs, iropn and

Industriaj
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steel Rs, 334 lakhs and so on? This
is the absolute amount and from the
poMat of view of percentage, in the
case of non-ferrous itemg it is 78.9,
machinery 39, electrica) machinery
20 and so on. I must say here that
having a separate establishment, that
is, the IFC, with its very large staff,
is %ot helping even in running the
business as it ought to be run, There-
fore, I support the Bill very warmly
because it is needed. But I hope
very much that a time would come
soon when some of these issues, es-
pecially the question of rationalising
our term-leading institutions, woyld
be looked into. Thank you.

PROF, SOURENDRA BHATTA-

CHARJEE (West Bengal): Madam

Vice-Chairman, most of the points
have perhaps been covered by this
time. Anyway, Madam, Dr. Adise-
shiah, while warmly welcoming and
supporting the Bill, raised a moot
point and I think perhaps he would
have liked the Bill in a different
whape covering both the Mdustrial
Finance Corporation of India and the
Development Bahk of
India. But that is a task naturally
not before ug just at the moment, But
the one point which I would like to
emphasise is that the definition of the
term “industrial concern” which has
been widened, so to say, and which
has been welcomed by many, raises
atother question and it is whether
the Industria] Finance Corperation
will have recourse to, in its task of
financing, a wel] laid-out plah or it
will rely on just the chance element.
One effect of thig chance element has
been that the big industrial houses
have benefited more. The figure
which wag quoted earlier by Mr.
Morarka need not be repeated, One
problem has arisetr now and it im
that their financing policy ultimately
helps in the concentration of wealth
in a fewer hatds and the question
now is whether that pitfall could be
avoided and would be avoided. More
than that, Madam, the question is
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[Prof. Surendra  Bhattacharjee] [ That is the convention. (Interrup-
whether the Industrial Finance Cor- ’ tions) LT cee A
poration will determine its policy of .
ﬁnancing or 1ending accordjng to a THE VICE-CHAIRMAN (D‘R'
(SHRIMATI NAJMA HAPTULLA):

plan with a priority in view. Here,
Madam, twelve items have beeh men-
tioned in clause 2{(c). One particu-

lar item attracts me also, I think,
‘the honourable Finance Minister,
who hails from the same area,

and it is item (x) under clause 2(c),

that is. “fishing or providing shore
facilitieg for fishiig or maintenance
‘thereof.” It is as wide as anything.

with the prospect of improvement of
supply of fish, with the improvement
of fishing. undertaking wschemeg for
the purpose and so ¢ and the eas-
tern region is deficient in this res-
pect. But merely putting it here
won’t help unless the Mdustrial
Finance Corporation hasg a perspective
before it in helping all these indivi-
dual aspects through its policy of 1en-
ding or financing. That is another
aspect. In other words the IFC
should determine its policy of finat-
cing in a planned manner, not
depending just on chance element
which perhaps, has been the guiding
priticiple, that is, depending on
chance elementy and perhaps on pres-
sure elements. in its lending opera-
ticis, T would expect the Finance
Minister, who has moved this Bill
which has been supported by all sec-
tions of the House, to take care of
all these aspects and try to assure
ug, Thank you.

THE
(SHRIMATI
The Minister wil] reply now
terruptions)

VICE-CHAIRMAN (DR.
NAJMA HAPTULLA):
Lo(Ina

SHRI SHIVA CHANDRA JHA:
I have moved an amendment for re-
ferring the Bill to a Selecty Commi-
ttee. That amendment has to be
discussed before the reply of the
Minister. I wil] discusg my amend-
mehy before the Minister’s reply.

\

The Minister will reply., Then you
wil] discuss your amendmeht, Let
the Minister reply to the House and
then you ecan speak on vour "mend-
ment. Let the Miister veply.

SHRI SHIVA CHANDRA JHA:
How can I speak on my amendment
at the second stage? This ig a diffe-
rent kind of amendment—not like
other amendments which will come
at the second stage. (Interruptions)

THE VICE-CHAIRMAN (DR.
(SHRIMATI NAJMA HAPTULLA):
Al] right, you speak for two minutes
o your amendment, :

ot e wx |v: ARG,
AT H ALY T LT 4T S FY AT AT
2N AN FeANITEE 9T W
AT TS B FT SO | 59 ¥ IEArE
gfron gmriiaga A g™ frargn
FFT JIT AT DAT § TH a‘lar ",
MIA F g -
¥

Tdlzar, 7z frdaw 9 § Mefs
faw ferw (diawr) fagas, 1982,
ME q¥ o7 qfe gw Tw AT qwd Wy
FITE A FB I Ay 7wy wrdt & oA
F) Y TGAT TEV E) ARCE | IR
FENWA 97 7 faT & &qr YT,
AR HIFFE qgrgT 3T ¥ wewT A
FICT | § T2 afefoat gz 1 dfFw
T A0 A Ay ot st g, @ A
Arnfs fastg 2w 8 gor g 9w & 7
STMHT R FTEHr T, AN Al ATER
fasa FT 31318 ? 301w #37 7 shr My
g2 =¥, Tt gud——dT 3w 5T ww
Mog? | afe st gfieRlor gaTora
g mfeem & w@dawn, @ § ofeq
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SATET ATA HEE T I17 IH F qTAA
gt wEAr § o afed ot & &
¥ gR FaA ¥, ¥ fefeefman A
TR Y=—HUTFS Q==FF  TT FATT
Jaaaitz gor, qEd @ gAn, oad
T g, @ gfed st wRr A
¥ 5 37 a¢ #1 DE wadgw wg
AQar g ot FF W H U W qar
TN § | AT, Stq o aw H Ay
- & Qw31 &, 9% aF T M
FIA A TATE A fag & 39 #7
g Aads G § 1 @ I9 gfenw
¥, s frEw w7 g € wwd F
Iz M7 gg 3IREIT HigAq FID-
W wig & ot oA A frae
mEAfaae Fedteawny & R & @
AFT TIRTAT FaMmaHe FTE F—
Ig ¥ F G FArEe WE T, A
o sgaenr wiE g fray gw ae
g2 fram FAzfer syaemr 23
g 9FF) gH  T@AT AT F—-MET
ofsrs Yaz7, AT AT Ydev—
M faamr Sed gufar D g
A% qedra F & «@ oo srEan
g | faw T &Y Fger =ngar g
fremn #farmgrEsa o
sfazforees dfafeee swaear =or o€
23 Mz ofeqs Hwer W
MNT AT T HF2T AT FT AT G
A FFI § | FTAT AT [ gAMN
ag A N gFar § 1 oF faar
? 2 qEaT 7ET W@ AR

Fq aga ggrs o vE w7 gy
q&r QAT W7 7AW T Fo DA 7,
QT al AFT, WY (W GA g
mr qffw  TErae afr g

framr @, Q@ ag W g% AT TET .

g, TIgAT YFT q¢ @I E 9Z UM
ﬁ_ﬁwwﬁ@r HTCAT |
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g W FoAr gH § IuY
Traeqr g5 # qdr g, dniw W)

TR RE

| guadtsRs TTo (siwaAt) AiwT

e UL CLE R ool

s} ety watz as ¢ ¥ AT
AT FTH FET (6 gEHAC TR
g9 FAS H FAT =0fgl) mm
FaiFr fzar & T FT AW IIAR

LUEI A

sit feta w7z WY © 34 SEET A
T T F A 3SR oS s
i fear & fov stacq wAeT ¥ T G
TR M7 HETD FT (TG W FL
RE | Y oF e g P e g
gz gl g &\ wrfefrad gv #amr
T B W E ) 3FRT fAaE e w0
HNrgedt =@ § afes o ufeqsw o @
JHE WY DFTATET KT FoqT g1 TAT §
Iy gz frardr g oft wr wE E
zafae zay o7 d gerfaar g6, §
TF IL(EIV BFT @eH FT AT ATgAT
Z AW av A g

IqEATER Tto (sitRedlt) e
FqFESAT) TOFT AT ARA A A AL,

it fora avr o T wEt fare
FTFT S AT TFN & AR ¢
(o o Yo TS0 2T QoA oI o
FT ffaes TaH 95 wvHE T § Afew
Pt $1 TG U8 A AT
g IR A TEAEFAHFA 5
FOT @Y FY, a7 DL M AT TFAT &
IqH, T ATHT AT AT ) & AT N
fremisitz & var § e oferw
FrRT AT F. T A F AR HTEN
zq 747 A qOT TrEarT At g @ ag
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[+ foa=s wv ]
M w®  FT qEar a?ti@r@
9 & fax gqw g afews SECad
d g g1 & sreAe dwe A am
afi v W g .. (waaw)

st grefara o gawil (FEToNg):
fagrv ¥ FY7 91 H=WT AT &, 97 Q@
E( T

s fox o @ ofsqs dv7
g camEM T AT w A ®
& 1 3% AN q7 IF AGT IAT GFS
oS aF A FTH & sfragq v #80

IPAATEAE Tlo (HWe) : WAL
BAAEAT) : AT T fzar, g Fafaeer
qIge 1 FaTe 37 fSrg

A frawmar: @I 7o
N T S Sfwad FrEAT X FT WrAg™
Fv g g, s afvagw Ay § SwwrEw
AMT A& 1 AfFa BT ) &Y faar
g weft gamr war 5 @) Sedlequy
& 37w 88.5 avge ¥3F 7 fRAT AT
g1 5F0T ¥ FuT el ) fear war
E ol AT gEw Y ST d fy
9393 TAImfadt 1 =7 fear §
ot O ara oo for 9 oY 9
fear g | &1 %31 o adt a3 st )
faar g @ ¥ s gafsai § = M
RAH AT AT | F g § o oww
gAY 97 fomar & sy A W q|T Al
AT o1y ¥ et waRet § A9 T AR
T 4 FrRargds v w3 Far w
g ged o o) g7 ze @)
AT qIGT, 61 5 fagaw #TEe g@eT
T IR N SF Y gEHa
Tfag 5 TR AR H W T

SHRI PRANAB KUMAR MUK-
HERJEE: Madam, Vice-Chairman,
first of all let me express my grati-
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tude to all the hon. Members who

have participated in this non-con.

troversial Bill and have made very

usefu] contribution.

aﬂmfaﬂmw(m)
g i & ar g :

sft woa AwSAT : ag gAWT &Y
¥ AT IR FT FAGEH AT UG
-

Sir, starting from Dr. Adiseshiah
who had put the objectives of the
amending Bill in correct perspective,
I would like to point out only one
thing. The same question was raised
when the ID.BI Act was enacted,
At that time also, I had the privilege
of piloting that Bill in both the
Houses. The question is as to whe-
ther there iz any need for prolifera-
tion of institutions like this.

But at the same time it was thought
that perhaps, it would be better even
at that time—I am talking of 1975
when a suggestion was thrown that
both these institutions, the IDBI and
the TFCI, could be put together. But
at that point of time it was thought
that as a premier ang first develop-
mental bank—since 1948 it is—it has
developed some sory of expertise in
certain areas and so it may continue.
The second point which he menlioned
and about which there is 1 think, a
little mis-apprehension or misunder-
standing is why the IFCI is not uti-
lising its full borrowing * ' In
fact the IFCI can go, ib vZS
which it has created are )
about Rs. 3922 crores and
crore paid-up capital which has been
fully subscriped and paid up And
if these two are faken together, it
would come to Rs. 59.22 crores, and
ten times of it should be Rs. 592 and
odd crores. But the [FCI has gone
to the borrowing limit, upto date of
Rs. 576.13 crores. And now by 22nd
March, it is Misusing a further Bond
of Rs. 15.53 crores. If you add these,.
then it will reach the saturation point.
Therefore, it has actually reached the
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saturation point of borrowing power.
fo, it is necessary to expand it. This
is the point of information which I
thought 1 should pass on to Dr.
.Adiseshiah.

Certain other points have been
made and they are mora or less 1n the
{form of seeking information or of
clarificatory nature, starting from Mr.
Nanda. Mr. Nanda expressed his
apprehension whether the directors
would utilise the Fund for the con-
cerns in which they have a substan-
iial interest, and particularly when
there was a blanket ban in this parti-
culay institution. Now, if you look
into the financial pattern of this ins-
iitution, it is not that the IFCI is pro-
viding the financial assistance gs an
institution alone. By and large, it is
a package, and more a consortium
approach is coming. With the present
provision, it is not mercly the question
of the IFCT, wherg the IFCI ig a part
¢f the consortium, from that consor-
tium also, the directors are not entit-
led 40 have the loans. Therefore,
1tjg is the necessity of making the
amendment.  But the standing ad-
yninistrative instructions  are there
ihat before such loans are issued,
approval of the Government would
be necessary so that at that poing of
time we can take care.of that point
whether they are exercising because
¢t their office in the institution itself
apy undue influence and  whether
they are taking advantage of it. So,
that point can be taken care of.

Mr., Morarka has raised a question
that why the assistance thag been
given to the large industries compared
to the medium-scale industrics. One
of the major reasons is that this
sssistance is for modernisation. And
a gubstantial part of this assistance
has gone ta the NTC galso. They are
also treated as the large industries.
That is one of the reasons why per-
centage-wise it has become a little
high, And in regard to the invest-
ment in the establisnment charge,
particularly in one year it is mainly
because that there were some pending
demands and practically the salaries

[ 2 MARCH 1982 ]

Corporationy (Amndt.) 282
Bill. 1982

and other aliowances of the employecs

increased two and a half timeg and

that got reflected in one particular

account. That is the reason why it

had to increase substantially.

Another point to which Mr. Morarka
referred and glso put an amendment,
and about which I feel that I can
explain a little bit is why we are
permitting  them to purchase the
shares. This is an enabling provision,
ag he himself has seen in tne amend-
ing Aect itself, And we would like
to have this power because if we find
that if certain recalcitrent ynit is to
be monitored or disciplined, the fin-
ancia] institution should have this
power. There are two types of com-
plaints that we are getting. Some-
times we are getting the complaint
that the finaneial institutions are exe-
reising too much control and ag a
result the unit cannot operate and its
manoeuvrability is extremely limited,
The other iype of complaints, which,
T think are much more than the first
type of compldaints gre that finan-
cial institutions are not taking due
care where they are investing their
money and this is a matter for con-
cern to all of us. In fact in my first
meeting with the Executives of the
Banks I raised thig question that when
a unit becomes sick it is the responsi-
bility of the bank and the financial
institution to nurse it and to put it
back to health., But the way the
financial  institutions are putting
their money, a day may come when
the financial institution itself would
be sick and we may require another
institution to restor, health to the
sick financial institution. Therefore,
this is an area where T do fee] that
it is not merely an area where they
should inject money, there is defini-
tely something wrong, T am not hiding
anything, there is definitely some-
thing wrong in the system  itself,
because from our own experiences I
have foung that sometimes we are
advised in th. beginning that if we
just take a particular unit and iniect
some money, the unit will be brought
back to health and it would be made
economical and viable and after five
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or six years in respect of the same
unit we are advised--and all this is
coming from the experts—and con-
fronted with a situation and told that
unless you nationalise and inject fur-
ther money, the money which we have
already sunk in that is gone and it
can never be made viable. This is
not a very healthy state of affairs
and in a number of cases it has hap-
pened. That is why, I think, our
apprbach should be that® sickness
should be diagnosed at the earliest
moment and corrective measures
should be suggested. Otherwise, if
you feel that the patient cannot be
cureq it is of no use in just going on
injecting good money after it and
create a situation in which good
money is lost over bag money., After
all, our objective is social commit-
ment. Our objective is to create
more employment ang to create more
wealth. And, if I find that in a
better manner I ean do it in certain
other areas, it may not always be pru.
dent and neceessary, because of gome
sort of emotional or sentimental ap-
proach, that we should go on having
a particular one way approach. There-
fore, this is one of the reasons why
we want to have control. If it is
necessary we can purchase the shares,
We can have the dominant control and
take corrective measures. And, my
point here is that the financlal insti-
tutions ought to exerclse more, better,
control and they should send the sig-
nal to the appropriate adminisirative
authority at the right moment, that
sickness jg visible and corrective
steps ought to be taken so that the
administrative authoritles, various
Ministries, varioug State Governments
or the Central Government are in a
~position to take the corrective mea-
sures. That is the reason why we gre
taking this enabling provision in this
particular case.

SHRI R. R. MORARKA: wWould
this apply only to sick industries?

SHRI PRANAB KUMAR WMUK-
_ HERJEE: Why? It can also be
applied to healthy industries. That

|
|
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is why I am saying that it is an ena-
bling provision., Wherever we do
find that it is necessary to have the
shares, to have the dominant control,
we can apply the provisions. Where
it is not necessary, the financial ins-
tifutions need not go there.

SHRI JAGDISH PRASAD MATHUR:
(Uttar Pradesh) That is an indirect
method of taking them gver. You can
pressurise them and take them over,

SHRI PRANAB KUMAR MUK-
HERJEE: Mathur sahib, there are
various means of taking over, Taking
over may be through the various
sections of the IDBI Act. Taking
over may bhe through the wvarious
of shares and, you know, in number
of cases we have done it. I myself
dig it. I think, in the case of Binny.
We took over the unit by the acqui-
siticn of shares and nothing wrong in
that,

Another point that has been raised
and this was also raised by Mr.
Morarka js in regard to the defaulting
companies and this is also an area
where we feel concerned and if we
do not have gufficient{ resources {0
recycle and it will create problems.
But, just compare the figures which
I have received in regard to the per-
formance in the last year. It has
little improvement. I won't say that
it is sizable improvement, but it is
little imporvement. In 243 concerns
on 31-12-1981 the amout invalved is
Rs. 5203 crores compared o Rs.
80-09 croreg in 344 concerns one year
before. And, percetagewise it has
come down from 15.6 per cent to 8.3
per cent. T

Mr., Ramakrishnan wanted to know
what the performance of the Risk
Corporation Foundation was, -

Up to 30th June, 1981, we have
provided assistance to 60 profession-
als and technocrat entrepreneurs and
the amount involved is Rs. 254
crores.

Mr. Bagaitkar wanted to know.
what is the share of the big or large
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houses in relation to the assistance
provided by the Corporation. There
too, you will notice that it is coming
down. In 1978-79, the amount was
Rs. 55.42 crores. Percentage-wise, it
wag 35.9 per cent. In 1979-80, it was
Rs 47.15 crores. Percentage-wise, it
wag 30.5 per cent. In 1980-81 it was
Rs. 36.97 crores. Percentage-wise, it
was 17.4 per cent. Here, 1 would like
to make one thing quite clear—I have
made it quite clear in the Lok Sabha
also—that in our system, both the
public sector and the private sector
are to play their respective roles: In
the case of IFCI, it is providing assis-
tanice mainly to the textile industry,
the sugar industry and to the cement
industry. And it has been very right-
ly pointed out }y Dr. Adiseshiah that
there was some sort of a narrow com-
partment within which the IFCy was
to operate and mostly these are in
the private sector. THerefore, what-
ever assistance which will be coming
from this institution is bound to go to
the private sector. In this amending
Bill, we are enlarging...

SHRI ARVIND GANESH KUL-
KARNI: I think, Mr, Minister, your
statement that it is only for the pri-
vate sector may be a little incorrect
because of the fact that JFCI's major
contribution ig to the co-operative
sector.

SHRI PRANAB KUMAR MUK-
HERJEE: Private sector and co-op-
eratives,

SHRI R. RAMAKRISHNAN: 1t is
85 per cent.

SHRI PRANAB KUMAR MUK-
HERJEE: I was answering Mr.
Bagaitkar’s point. I was just taking
support from the observations of Dr,
Adiseshiah. Mr. Bagaitkar had asked,
why it is going to the corporate sector
or to the private sector. This is be-
cause of the very nature of the assis-
tance and the nature of the industries
which are at the receiving end as
far as tne giving of loan from this
institution is concerned.
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Madam, here, I would like to make
one general point, When we have
allowed the private sector to functium
in our system, then, therg is no point
in creating arfificial barriers in regard
to the flow of credit to this sector,
Once we agree that this is the area
earmarked for the private sector,
within that area, we should permit the
private sector to function without any
interruption and without any obstruc-
tion. Otherwise, it is open to ug to
take a decision that we do not want
private sector in our system. Par-
liament is sovereign, It canp take a
decision that there need not be any
private sector in our system. But
once we agree that the private sector
should be there and it shoull play
its role, then. it is no use saying
‘Don’t give them more money; don't
allow them to modenise; don’t allow
them to expand’. In this way, we are
creating a situation which, to my
mind, to some extent, is self-defeating.
This is the simple point I wanted to
make.

Madam, one last point. This is
about the complaint we get that fin-
ancial institutions take a very long
time in clearing the projects. I will
agree with the general view that we
are taking unnecessarily long time,
One of the major reasons is that,
sometimes, they do not have suffi-
cient number of experts to make a
correct type of apparisal. That is
the reason why we are saying that
they should not only open their bran-
cheg in different parts of the country,
but they should have sufficient num-
ber of experts also. These experts and
other persons will be recruited as per
the rules. But it is not merely a
question of sanction. We should keep
a watch on two points, These are,
the projects should be expeditiously
cleared and sanctioned and after sanc-
tion, there should not be any time
lag between sanction and its disbur-
sal. In two stages, time is being
wasted. Ag g result of this, in a sit-
uation like this, not because of any
other thing, but simply because of
the fact of delay, cost gets increased.
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This is one area and there too, some
improvement has taken place as we
can see from the figures. In 1979-80,
up to three months, 93 projects were
cleared, applications of 93 concerns
were cleared. In 1980, it increased
to 160 during the same period. In
1981, it increased to 158. By and
large. .. ,

AN HON. MEMBER: This is a
decrease and not an increase.

SHRI ARVIND GANESH KUL-
KARNI: What about dishursement?

SHRI PRANAB KUMAR MUK-
HERJEE: 1 do not have the figures.
But I am not very hopeful. T am
talking about the sanction figures
now.

SHRT NARASINGHA PRASAD
NANDA: Mr, Minister, I have made a
point in regard to guarantee. The
original provision read ‘guaranteeing
on such teims and conditions as may
be agreed upon’. Because T made the
point in brief you might not have
taken it. That was the original
provision and by this amendment you
are giving this guarantee. You are
substituting that provision by the new
clause guaranteeing deferred pay-
ments due from any industrial con-
cern. That means, here you are giv-
ing a Dblanket guarantee for healthy
units -as well as sick units, In other
words, when I said—Mr, Morarka
also did make a point about the de-
faults—that several paymentg are out-
standing, in such cases the corpora-
tion itself becomes sick. You have
also this point. Therefore, you kindly
explain to us what necessitated this
particular amendment, Even terms
and conditions you are not prepared
1o impose on these industrial con-
cerns and you want to stand guarantee
for payment of defaults also. This is
a very important point.

SHRI PRANAB KUMAR MUK.
HERJEE: This is necessary because
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we want to bring them at par with
IDBI and other financial institutions.
That is how, as I mentioned, the con- °
sortium approach is going. To ans-
wer your gnxiety and your doubt
whether that is the question of cor-
rect type of appraisel correct type
of monitoring, this an enabling
provision which can provide the ins-
titution with the authority to guaran-
tee. If it is found necessary for
nursing the unit which is being serv-
ed by the institution.
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But to take care of the problem
which you are mentioning, it would
be that if the institution can develop
the system of monitoring ang correct
type of appraisal and can apply its
commercial judgement, then this type
of thingg could be avoided. Otherwise,
if they do not apply their commer.
cial judgment, if they do not know
the system of monitoring, if they do
not apply their mind, howsvever
legally you may confine theiy power,
this type of things will have (o be
there. That is why we wanteq to
have this power in order to bring
them at par with other type of finan-
cia] institutions glso, in cooperation
with which it will take a consortium
approach.

I think now Mr. Jha will not insist
on gending it to the Joint Committee.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Mr, Jha, are you withdrawing your
amendment?

SHRI SHIVA CHANDRA JHA:
You first put my amendment to vote,

THE VICE-CHAIRMAN. 1 will
now put Mr. Jha's amendment to
vote.

The question is:

“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, be referred to a Select
Committee of the Rajya Sabha
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consisting of the following mem-
bers, namely:

1. Shri R. R. Morarka

. Shri  Shridhar
Dhabe

. Shri Harekrushna Mallick
. Shri Biswa Goswami

. Shri Rameshwar Singh

. Shri Hari Shankar Bhabhra

. Professor Sourendra Bbhatta.
charjee -

8. Shri G. C. Bhattacharya
9. 8Shri V. Gopalsamy
10. Shri Pattiam Rajan
11, Shrj Shiva Chandra Jha

|
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with instructions to report by the
first week of next Session.”

The motion was negatived,

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Now I will put the motion. The ques-
tion is: e

“That the Bill further to amend
the Industrial Finance Corporation

Act, 1948, as passed by the Lok

Sabha, be taken into consideration.”

The motion was adopted,

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HAPTULLA):
We shall now take up clause by
clause consideration of the Bill.

Clause 2 was addeq to the Bill.
Clause 3 (Amendment of section 4).

SHRI R R. MORARKA: Madam, I
move:

1. “That at page 3, lines 1 to 4,
for the words ‘may be increaseq to
such amount not exceeding one
hundred crores of rupees ag the
Central Government may, from
time to time, by notification in the
Official Gazette, fix’ the words ‘is
increased to one hundred crores of
rupees’ be substituted.”

Madam my amendment is purely a
drafting amendment in the sense that
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this clause increases the authorised
capital of the Corporation to Rs, 100
crores, Why should the Government
take this right to issue notification
from time to fime in the Official
Gazette? For the paid up capital if
they want I can understand but why
are they unnecessarily burdening
themselves with this unnecessary
power? So, as I gaid, it is not a gigni-
ficant amendment, it is purely a draft-
ing amendment and I hope the
Finance Minister will take this into
consideration. I understand his diffi-
culty because the Bill has already
been passed in the Lok Sabha, but
at least for the sake of record I must
say that the Government shouly not
have the power for increasing the
authorised capita] of the Corporation
from time to time. For paid-up
capital yes, Therefore, Madam, for
the sake of record, I move my amend-
ment,

The question was proposed,

SHRI PRANAB KUMAR MUR.-
HERJEE: I have not touched this
point while replying to the debate
because we thought that as and when
it will be required by the institution,
we should fix the quantum within
the ceiling limit of Rs. 100 crore:
Presently, it is Rs. 20 crores, We are
now extending it to Rs. 100 crores.-
Instead of just putting it as Rs. 100
crores, we thought as and when it is
required, we should fix the quantum,
We are taking the power. That is
why I did not want to fix i that it
should be fixed at Rs. 100 crores.

SHRI R. R. MORARKA: Authoris-
ed capital will not make any dif-
ference. Anyway, I do not press my
amendment,

The amendment*
leave, withdrawn.
THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULILA):
The question is:
“That clause 3 stand part of the
Bill.”

No. 1 was, by

*For text of the amendment wvide
col, 289 Supra.
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The motion was adopted,
Clause 3 was added to the Bill,

Clauses 4 to 8 were added to the

- Bill.

Clguse 9—Amendmeny of section 21.

SHRI R. B. MORARKA: f beg 1t
move:

2. “That at page 4, line 9, the
words ‘general or special’ be de-
leted.”

Madam, I want to move this am-
endment. This again is a drafting
amendment, It says that “after the
word ‘Development Bank’, the words
‘or, with the general or special ap-
proval of the Central Government
from any other authority or institu-
tion 1 India’ shall be inserted.” I
these two wordg “general or special”
are deleted, it would read “with the
approval of the Central Government”.
I do not know what is the necessity
of “genera) or special”’, If they want-
ed to say with the ‘“general”, per-
mission, or with the “special” permis-
sfon, T can understand it. But what
i> “general” permission, once it 18
given? These two words are absolure-
ly redundant.

The question was proposed,

SHR1 PRANAB KUMAR MUK-
HERJEE: There may be special cir-
cumstances. That is why I wanted to
cover it. I do not know the lawyers,

SHRI NARASINGHA PRASAD
NANDA: It is in abundant caution.

SHRI PRANAB KUMAR MUK-
HERJEE: It is in abundant caution.
Ag you know, “and”, “or” stroke—
all these things we keep together. 1
wanted to cover the general condition
and the special situation also

SHRI R. R. MORARKA: Knowing
the fate of my amendment I do not
want to press it
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The amendment* No. 2 was by
leqve, withdrawn,

THE VICE-CHAIRMAN (DR
(SHRIMATI) NAJMA HEPTULLA):
Now I shal} put clause 9 to vote,

The question is:

*That clause 9 stand part of tha
Bill.”

The motion wag adopted.
Clause Y was added to the Bill.

Clauses 10 and 11 were qgdded to

che Bill,

Clause 12—Amendment of section
23,

SHRI R. R. MORARKA: I beg v
move:

3. “That at page 5 line 9 the
words, ‘, or purchasing,’ be deleted”

4, “That at page 5, line 14, the
‘wordg ¢, or purchasing’, be deleted.”

5. “That at page 5, line 17, the
words ‘, or purchasing,’ be deleted.”

Madam, Vice-Chairman, after hearing
the hon. Finance Minister, who was
so convincing otherwise, I stil] fee
that there is no justification for him
to take wholesale power and to give
1t to the Finance Corporation to buy
shares from the existing shareholders
1f he had taken power only in res-
pecy of sick units, 1 ecan understana
1t and there is justification for it per-
haps. But this power can be abused,
may not be during the period the
present Finance Minister is in power
but later on they can start using it
for ulterior motives. I think there
must be a positive check ang these
powers should not be given to tha
Tndustrial Finance, Corporation, swhose
main purpose is prumoting and de.
veloping the industrial conceryg ana
not to acquire the existing ones
Therefore, I must press these amend-
ments,

The questions were proposed,

*For text of the amendment vida
tol. 291 Supra.
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THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
1 shall now put Shr1 Morarka's gm-
endments to vote,

The question is:

3. “That at page b, line 9, the
words ¢, or purchasing’, be deleted.”

4 “That at page 5, line 14, the
words ‘or puichasing,’ be deleted.”

5. “That at page 5, line 17 the
words ¢, or purchasing, be deleted.”

’

The motions were negatived.

THE  VICE-CHAIRMAN (DR
(SHRIMATI) NAJMA HEPTULLA):

The question 1s:
“That clause 12 stand part of the
Bill, P2

The motion was adopted.

Clause 12 was added to the Bill.

Clauses 13 to 19 were gdded te the
Bilt. e

Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI PRANAB KUMAR MUK.
HERJEE: 1 beg o move:

“That the Bill be passed.”

The question was put and the

motion was agdopted.

THE INDIAN VETERINARY coUN-
CIL BILL, 1981

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL  DEVELOP-
MENT (SHRI R. V. SWAMINA-
THAN): Madam, Vice-Chairman 1
beg to move:—.

“That the Bill to regulate veterl-
nary practice and to provide  for
that purpose, for the establishment
of a Veterinary Council of India
and State Veterinary Councils and
the maintenancy of registers of the
veterinary practitioners and for

|
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matters connected therewith, be
referred to a Joing Committee of the
House the nameg of membpers to be
1h members from this House, name-
ly:
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1, Shri Narendra Singh

2. Shri Ram Pujan Patel

3. Shrimati Usha Mathotra

. Shri J. K. Jain

Shri Ibrahim Kalaniya

. Shri (Maulana) Asarul Haq
Shri P. N, Sukul

. Shri C. Haridag

. Shri Manubhai Patel

10. Shri Hari Shankar Bhabhra
11. Shri Arabinda Ghosh

12, Shri Sadashiv Bagaitka,

13. Shri R. Ramakrishnan

14. Shri V. Gopalsamy

15. Shri Buddha Priya Maurya;
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and 30 members from the Lok
Sabha;
that in order to constitute a

meeting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joiny Committee;

that in other respects, the Ruleg
of Procedure of this House relating
to Select Committees shall apply
with such variations and modifica-
tions as the Chairman may make;

that the Committee shall make &
report to this House by the last day
of the fAirst week of the 123rd Session
of the Rajya Sabha; and

that this House recommends to
the Lok Sabha that the Lok Sabha
do join in the said Joint Com-
mittee and communicate to this
Houses consisting of 45 members:
appointed by the Lok Sabha to the
Joint Committee.”
the

The gquestion was put and

motion was adopted.



